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out 01338 between 1988-89 and 199 f -92 on 
account of their having been provided em­

ployment or leaving Delhi or re-marriage or 
death. In respect of widows provided with 
additional relief, such relief has been discon­
tinued in 51 cases on ground of employment 
having been provided eitherto them or their 
family members. widows having left Delhi or 
having died. 

[ Translation] 

Allocation of Natural Gas to Gujarat 

·57. SHRI N.J. RATHVA: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Union Government 
have received any requestfrom the Govem­
ment of Gujarat for allocation of natural gas 
to the state; 

(b) if so, when and the details thereof; 

(c) whether any deCision has been 
taken thereon; and 

(d) if no, the reasons therefor? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. SHANKAR­
ANAND): (a) and (b). Various requests have 
been received from the Government of 

Gujaral In this regard from tirntJ to time. 

(c) and (d). 'n view of the allocations 
already made within the availability of gas, 
additional allocations of gas could not be 
made. 

[English] 

·58. SHRI RAM KAPSE: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether there is a proposal to bring 
more and under oul palmplantation; and 

(b) if so, the details of the places identi­
fied for the purpose in each State? 

THE MINISTER OF AGRICULTURE 
(SHRI BALRAM JAKHAR): (a) Yes, Sir. 

(b) A total area of 7.96 lakhs ha. has 
been identified in 11 States in the country as 
suitable for Oil-palm Cultivation. The places 
identified in States for Oilpalm Cultivation 
are given in the Statement laid on the Table 
of the Sabha. 

It is proposed to bring about 80,000 ha. 
under oilpalm cultivation during th eighth 
plan: Andhra Pradesh (50000 ha.), Karna­
taka (20,000 hal; other States (10,000 hal. 
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